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ever, obtained stay from Calcutta
High Court against giving effect to
these assessments. It would, there-
fore, not be desirable to give details
of these assessments,

Investigations into cases of other
concerns in which Shri Patnaik is in-
terested are in progress.

*311. [Transferred to the Tth April,
1967.]
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+1[COMPENSATION FOR THE ENCROACH-
MENT ON (GOVERNMENT LAND

*312. SHRI RAM SAHAI: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the
recommendation made by the Public
Accounts Committee in its 65th Report
of 1966-67 at page 15 and state:

(a) whether any compensation for
the two encroachments on Govern-

ment land made by the firm of hote-
liers has since been realised;

(b) it so, what is the amount of the
compensation that has been realised
and if not; what are the reasons there-
for?]
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+{THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANNATH RAO): (a) No. '

(b) The proceedings under the
Public Premises (Eviction of Un-
authorised Occupants) Act, 1958, for
recovery of damages from M/s, East
India Hotels Ltd. for the unauthoris-
ed occupation of Government land
are still going on in the Court of the
Estate Officer.]

DEVELOPMENT oOF NARMADA VALLEY

*313. RAJA SHANKAR PRATAP
SINGH: Will the Minister of PLAN-
NING, PETROLEUM AND CHEMI-
CALS AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
Planning Commission has agreed to
some financizl provision being made
for Narmada Valley Development in
the Fourth Five Year Plan of Guja-
rat; and

(b) if so, what are the detalls of
the basis on which the provision is
proposed to be made?

THE MINISTER OF PLANNING,
PETROLEUM AND CHEMICALS
AND SOCIAL WELFARE (SHRI
ASOKA MEHTA): (a) and (b)
Government of Gujarat had proposed
some financial provision for the Nar-
mada project at Navagam in their
Fourth Plan proposals. During dis-
cussions between the Planning Com-
mission and the State Government,
tentative conclusions were reached as
to the overall allocation for the Major
and Medium Irrigation programmes
in the State. The scheme-wise de-
tails of this a'location have not yet

+{ ] English translation.
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been furnished by the State Govern-
ment and it is not therefore possible
to say what amount they propose to
spend on the Navagam project.

Post HELD BY Ex-AUDITOR (GGENERALS

*314, SHR] CHITTA BASU:
SHRI KRISHNA KANT:

Will the Minister of FINANCE be
pleased to state:

(a) whether some of the former
Auditor Generals of India are hold-
ing offices under the Union or the
State Governments; and

(b) if so, whether Government will
be pleased to lay a list containing the
names of such persons on the Table
of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) No, Sir. Accord-
ing to the Constitution of India, a re-
tired Comptroller and Auditor Gene-
ral ig not eligible for such office.

(b) Does not arise.

DeEMANDS OF INSURANCE EMPLOYEES’
FEDERATION

212, SHRI T. V. ANANDAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the All
India National Life Insurance Em-
ployees’ Federation have recently
submitted a ‘Charter of Demands’, to
the Life Insurance Corporation for
revision of pay scales and linking
of DA, with the cost of living, efe.
and

(b) if so, what action has been
taken by the Life Insurance Corpora-
tion thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI R. DESAI): (a) Yes, Sir

(b) The Life Insurance Corpora-
tion does not propose to take any
action on the said charter as the said
Union is not recognised under the
Cade of Discipline.

[RAJYA SABHA ]
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Surcibe PREVENTION CENTRES

213. SHRI T. V. ANANDAN: Will
the Minister of PLANNING, PETRO-
LEUM AND CHEMICALS AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that propo-
sals are being finalised to start Sui-
cide Prevention Centres in India om
the model of “Save a life” Society in
the United States; and

(b) if so, the details therent?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) and (b) No such
proposal is under consideration,

SEMINAR ON LEpROSY

214. SHRI T. V. ANANDAN: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether it is a fact that the
First International Seminar on Len-
rosy was held at Agra during the first
week of February, 1967?

(b) if so, how many countries
participated in the Seminar; and

(c) what are the broad conclusions
thereof?

THE MINISTER OF HEALTH AND

FAMILY PLANNING (DR. s.
CHANDRASEKHAR): (a) Yes, an
International Seminar on Leprosy

was held at Agra from the 31st Janu-
ary to the 3rd February, 1967,

(b) Besides the WHO, UNICZF
and the National Institute of Health
(U.S.A) the following nine coun-
tries participated in the Seminar:—

. Japan.

. US.A.

. UK.

. Belgium,

. Afghanistan,
. Germany.
Denmark.

1

2
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4

5. Malaysia.
6

7

8.

9. Philippines. ?



